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Development Authority Act, 1972, the
menbers of this House do proceed to
elect in such manner as the Speaker
may direct, two miembers from among
themselves to serve as members of the
Marine Products Export Development
A'uthmgy for the next term beginning
on the 16th August, 1975, subject to
the other provisions of the aaid Act.”

MR. SPEAKER : Th¢ question is :

“That is pursuance of Section 4(3) (c)
of the Marine Products Export Deve-
lopment  Authority Act, 1g72, the
members of this House do  proceed
to elect in such manner as the Speaker
may direct, two members from among
themselves to serve as membrers of the
Marine Products  Export Develop-
ment  Authority for 1he next term
beginning on the 16th August, 1975,
subject to the other provisns of the
said Act.”

The mobon was adopted,

13°32 hrs.

CONSTITUTION (THIRTY-EIGHTH
AMENDMENT) BILL*

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
OHAVAN) : I beg to move for leave
to introduce a Bill further to amend the
Constitution of India.

MR. SPEAKER : Motion moved *

“That leave be granted to  introduce
a Bill further to amend the Cons-
titution of India.”
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“In the excrcise of his functions, the

Government shall have the following
special responsibility—

{b) safeguarding of the legitymate
wnterest of mmorities.”’
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“In so far as the Governor of a province
is by or undéx this Act 1equired to act
in his discretion or to exercise his indi-
vidual judgment,he shall be under
the general control cfand comply with
such particular directicns. if any, as
may from tume to time be given to him,
by the Governor-General in hisdisere-
tion, but the validity of anything done
by a Governor shalliot be called into
question on the glound that it was
donc otherwise than 1n  accordance
with this section.”
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“If any difficulty arises in giving offect
to any of the foregoing provisions o
this article, the President may, by
order, do anything including any ada-
ptation or modification of any other
article which appears to him to be

necessary for the purpose of removing
that difficulty.

Provided that no such order shall
be made aficr the expiry of two years
from the appointed day.”
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SHRI SAMAR GUHA (G‘ont'li):
When the question was asked whether

there is any special status for them, you
said, “no special status.'

_MR. SPEAKER : Only those who hav,
givtn notice can be allowed.

SHRI YESHWANTRAO CHAVAN -
What I said, I still maintain.

I thought, when I received the notice,
that there would be some constitutional
aspects raised for objecting to the intro-
duction of the Bill. Of course, there 1
nothing to prevent the hon, membe
from raising points which he considers
basic. I would assure him that the statys
of the new Assembly and the new State
will be the samv as any other State iy
the country, and the leaders fof the oppo-
sition agreed to this proposition. Natwally
we did not show t.em the draft became
it was still under preparation.

SHRI ATAL BIHARI VAJPAYEE -
We were not told that the Governor of
Sikkim will have special powers.
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T IgYE WA fadd o &
g 1 ot 7t wAd AT B WA
A ¥ a’, @ gwry FE AW
g

SHRI YESHWANTRAO CHAV\N :
I would appeal to hon. members t¢ «e
what s the cntire history of Sikkim.
The entire history of Sikkim and the
problem arising out of the peculiar st'ua-
voy there is being forgetten.

What 15 being done here is only to mect
that particular situation, extraordinary
situation; in casc it appears, it is necessary
to have the Governor's responsibility.
This responsibility cannot be forgoticn.
It is cssentially & political matter. So
the comparison between the Act of 1935
and the objection that we took in the ust
of individual judgement and discretion. .
{Interruptions) Under the directions of tht
President,—it means it would be the
Government's decision. It would be sub-
ject to criticism and examination. There
%l no proper compsrison between the
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Government of India Actand the present.
Sir, I don’t think there is any constitu-
tional objection to this.

MR. SPEAKER : The question is

“That leave be granted tointroduce
the Constitution (Thirty-cighth Amen-
dment) Bill.”

The motion  was adopted.

SHRI YESHWANTRAO CHAVAN :
Sir, I introduce® the Bill.

13 42 hrs.
RE. INCIDENT AT ALLAHABAD

MR. SPEAKER : Shrt Atal Bihari
Vujpayee. You will gt two mmutes,
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“Sir, as I havealready subnutted, the
mformation at my disposal 15 meagre
and I want tu assure the House that
1 would take the earliest opportunity
to inform the House about fuller m-
formation that I will be able to get.”
13°43 hrs
LMz, DEPUTY SPEAKER in the Chair]
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*Introduced with thc recommendation
othe President.
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MR. DEPUTY SPEAKER - I think the
Home Mumister must have read that.
If nnt the Minister, at least the Home

Munstry must have scanned all these
things. Anyway, you only raise the pomt.
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